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ComTRAL &M I 1STRETIJL TRIRLGAL

L F pRINCIF &L BECH
- NTW DELFI
C.a./T.n. No1834 of 1995 &/q0 ided on: 4.2.
-298-0f 1995~ Dec 4.2.97
ShriAKanwalpal & Ors.
& Other connected case
IS b RPeL TCANT(S)
_ B.S.Mainee '
(By SATL o e hdw cate)
VERSUS

R L]

U.0.I. & Ors.
e .-.;....'RESPONDEVTS

-8 Shri B.S.Jain \
(8y shri i Shandars-—--— O cate
LY
G RAM,
THE HON'BLE SHRI S.R. ADIGE, HMEMBER (A)
THE HON'SBLE SuRl/ ®%T./0DR. A. VEDAVALLI, MEMBER (J)
1. . To be referred to the Reporter OT not? ves
2. ‘hether to be circul@ted to cther Benches
of the Trib_unal 7 No
3

| (S.AJ/ZgE[)\7'

Member (A)
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CENTRAL ADMINISTRATIVE TR;BUNAL
Principal Bench

-

Februa
New Delhi, dated this theilf ﬁnwaasg, 1997

HON'BLE MR. S.R. ADIGE, MEMBER (a)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

0.A. No. 1834 of 1995

1. Shri Kanwalpal,
S/o Shri Narender Singh,
271~-A, Beda Shopia Road,
'Railway Colony,
Shaharanpur, U.P.

2. Shri Suresh Chand,
S/o Shri Nanak Chand,
160-P, Railway Colony, _ P
Khalasi Line, Shaharanpur, U.P. o

3. Shri Phurakan Ahmad,
S/o Shri Agha Khan,
vill. & P.O. Malhmpur,
Dist. S.R.E. (U.P.)

4. Shri Krishan Prasad, ,
S/o shri Nageshwar Prasad, i
B-159 A, Railway Colony, o
Khatari Lane,

Shaharanpur, U.P.

5. Shri Salik Ram, | L
S/o Shri Bindhyadeen, ¥
100-Q, Railway Colony, Khalasi Lane, .

Sharanpur, U.P. «+es. APPLICANTS

(By Advocate: Shri B.S. Mainee) L
VERSUS
1. The Gerieral Manager,

Northern Railway, Baroda House,
New Delhi.

2. The Divl. Railway Manager,
L Northern Railway, -
Ambala Cantt. )

N P

3. Shri Mahipal,
S/o Shri Atma Ram

4. Shri Jai Chand,
S/o Shri Rupa Singh

5. Shri Surender Pal,
S/o Shri Balwant Singh,

6. Shri Gopal Das, | _
S/o Shri Gauri Shankar >

7. Shri Gian Singh, S
S/o Shri Umrao Singh L

. 8. 8 Shri Kamal Kishre, L
S/o Shri Timan' Lal - b

! ' 9. Shri Radhey Shyam e ,,§
' : S/o Shri K.L. Meena ‘ B
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10.

11.

12.

13.

(By

shri Vinod Kumar,
S/o Shri Bishan Das

Shri Bhawan Singh Meena,
S/o Shri Prahlad Singh

Shri Madan Lal,
S/o Shri Siaram

Shri Hari Singh,
S/o Shri Jagureya ..... RESPONDENTS

Advocate: Shri B.S.Jain for R-1 & 2
Shri G.D.Bhandari for R-3 to 13

0.A. No. 5gg of 1995

Shri Gopal Dass,
S/o Shri Gauri Shankar,

-161/R; "Railway Colony,

Shaharanpur, U.P.

Shri Hari Singh,
S/6 Shri Jhinguria
Shaharanpur

Shri Vinod Kumar,
S/o Shri Bishan Dass,
Saharanpur.

Shri Mahipal Singh,
S/o Shri Atma Ram,
Saharanpur.

Shri Bhanwar Singh,
S/o Shri Prahalad Singh,

. Saharanpur. .

Shri Madan Pal,
S/o Shri Siya Ram.

Shri Radheshyam,

. 8/o Shri Kanhaya Lal

10.

11.

Shri Jay Chand,
S/o Shri Rudha Singh -

Shri Gyan Singh,'
S/o Shri Umray Singh

Shri Surendra Pal,
S/o Shri Balwant Singh

Shri Kamal Kishore,

S/o Shri Timman Lal,

Fireman 'C',

Loco Shed, Northern Railway,

Saharanpur. ... APPLICANTS

(By Advocate: Shri G.D.Bhandari)
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VERSUS
4, U0l through
the Ganeral Manageérp
Northern Reiluay,

Baroda Hous8,
New Delhio

2, The Chief Operating Manager,
Nor ther Railuay,
Baroda Housay

Neuw Delhio

3, The DivleRYo Manager,
Northem Relluay,
pnbala Cantte

4, shri Suresh Chand,
g/o shri Nanak Chrande

§, shri Kanwar Pal,
§/o Shri Nerender singh.

6, shri pPhurkhan phmed,
¢/o shri aghs Khan.

7. shri Kishan Prasad,
sho shri Nageshuar Prasad,

8., shri salik Rem,

s/o shri Vidhya Deene . oo Responden tso

(By adwocatss ¢hri B,S5.d2in for Re1to 3
shri B,5.Maines for R=4 to 8)e

0O RNDER
BY HON'BLE MReSeR.ADIGE, MEBER(A)e

as both these Das inwlve common ques tion of
law and fact they are being disposelof by this common

-

orders

2. In G .A.NO,1834/95 spplicents who were
Khalasis in Carriege and 4Wegon Oeparbnent; Northem
Railway, S2haranpur and upon their own request had
their category changed to Looo Cleaner uith c,ovnsequent_';
loss of seniority as Khalasis, are aggrisved by

the OP0 Northemn Reiluwasy gmbsla Cen tt’s order dated
28,6,93 by which category of Respondgits 3 to i3

who were Fitter Kﬁalasi_slaN Khalasis etec. was changed

~to Looo Cleaner without 'loss of previous genjority ond
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have thus bsen placed senior to the applicents vids
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seniority 1ist/noticesdatsd 3,1.94; 5.1.94 and 8.3,94
which haw been .;-imp‘ugne_d.

e Mg~

3. In 0,8.,N0,208/95 the applicants( who were B
raspondents No.3 to 13 in DA No.1834/95) seek a

wat=:

directlion that consequent to their change of category
to loco cleaners, with Sanef‘it of past seniority, the
seniority list of 3,1,94 be followed with consequential
benefits f‘l'ouing the ref rom,

| 4, During the ourss of hgaring, Shri Ge D,
Bhandari raised various preliminary objections

in regard to jurisdiction, maintainability, etec,
with respect to 0 No.1834/95 which were resisted by , }
Shri Mainece,

S. In reply to both 0as official responden ts

B e s 2

Clesnars with bsnefit of past seviority allowsd to
Respondents 3 to 13 in OA No,1834/95(applicants in
OA N0.208/95) is the subject matter of en
investigation by G.M(Vvigilance) Northern RRilway,

Q Adnittecﬂ.y the investigation has barely progressed

| .

state that the change of category to that of Loco
|

till date, ‘ ¢

6. As both 0as stem from the ;change of category
to Loeo Cleaners sllowsd to raspondents 3to 13

in 04 No.1834/95 (applicants in 04 io,208/95) uith &
benefit of past senfority and as this very issue {s

under inwstigation by wvigilence authorities; ug

d not consider it fit and proper to adjudicate

. ‘.- s = . —

|
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|
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|
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; in the matter at this s tags,
‘ . . ) .
|

|

|

|

&
70 Accordingly we dispose of both the Oas }Ec
i
with a direction to the respondents to concludg the ;g

VT

|
Co - inwestigations 83 expeditiously as possible ang
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pref‘erably within a period of three months from

the date of receipt of a copy of this order ang therea®t

Pass a detalled, Speaking and regasoned order in

acoordance with law under intimation to the 8pplicants

in both ths OAs, Befors passing such = order the

Té8spondents shall giw the applicants in both the Oas

8 reasonahle Opportunity of bainy heard,

8o If thereaftar any grievance s till sypy:- 8

it will be open to tha aogrlevedp
tha s

arties to anitate
me thrcugh appropriste original proceecings in

accordance with law, if sq advised,

S, These two 04s stand diSpdsad of inters of

paragraphs 7 and 8 abg ve, No costs,

10, Let a copy of this Order by kept on the fileg

of 0a No.208/95 ,1so,

EBFINNEN / At

( DR.G,VEDAVALL]

; ( s.R.aDIGE 7
memser(a), MEMBER( ),

CMH%\:LA{ Tons %jb -

Court Ojfices

/ug/ Ceatral Administrauve Tribunal

Principal Bench, Mew Dolin
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